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J UDGEMENT (C«AL)

In this application the applicant has challenged
Annexure A-i, repatriating the applicant from Delhi
Police to Central industrial Security Force. The appli
cant came on deputation in the Delhi Police on 25.6.88
for a period of one year. . But this deputation period
was extended from time to time. in ,990 the respondents
issued a letter saying, that the consolidated case, of
Constables for permanent absorbtlon may be referred
to Headouarters alongwith service particulars. This
was issuedto all D C Ps

• and was with regard to
the permanent absorption of Constable, from C.P.O.
An»ngst the conditions Imposed by the respondents for
pemanent absorption S^^^issue of no objection certi
ficate from the parent department. The learned counsel
for the respondents clearly avers that the parent depart-
-nt of the applicant was requested to furnish 'No
Objection Certifirar#^' ..uthe permanent absorption
of the applicant in Delhi Police bur .-h^

f-uiice out the authorities
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concerned refused the furnishing of "No Objection Cer
tificate'. In thefe of this averment of the learned
counsel for the respondents the case does not survive.
It is, therefore, dismissed with no order as to costs.
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